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ITEM NO.35 COURT NO.2 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 30092/2022
(Arising out of impugned final judgment and order dated 09-05-2022

in CAAT(I) No. 411/2022 passed by the National Company Law
Appellate Tribunal)

ASHOK KUMAR SARAWAGI Petitioner(s)
VERSUS

ENFORCEMENT DIRECTORATE & ANR. Respondent(s)

IA No. 156830/2022 - CONDONATION OF DELAY IN FILING

IA No. 155872/2022 - PERMISSION TO FILE ADDITIONAL

DOCUMENTS/FACTS/ANNEXURES
IA NO.49945 of 2023 - FOR INTERVENTION

Date : 14-08-2023 This petition was called on for hearing today.
CORAM

HON'BLE MR. JUSTICE SANJAY KISHAN KAUL

HON'BLE MR. JUSTICE SUDHANSHU DHULIA

For Petitioner(s) Mr. Dhruv Mehta, Sr. Adv.
Mr. Tishampati Sen, Adv.
Ms. Riddhi Sancheti, AOR
Mr. Anurag Anand, Adv.
Mr. Himanshu Kaushal, Adv.
Ms. Anupama Dhurve, Adv.

For Respondent(s) Mr. Sourav Roy, Adv.
Mr. Annam Venkatesh, Adv.
Mr. Zoheb Hussain, Adv.
Mr. Kanu Agarwal, Adv.
Mr. Mukesh Kumar Maroria, AOR
Ms. Anamika Agrawal, Adv.

Intervener Mr. Nishi Choudhary, Adv.
Mr. Yathartha Gupta, Adv.
Ms. Rashi Bansal, AOR
UPON hearing the counsel the Court made the following
ORDER
List on 10.10.2023 (non-miscellaneous Tuesday).
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Date: 20; 8.14
17:36:02
Reason: Er

synopsis in four pages beforehand in terms of the

earlier order.



IA NO.49945 of 2023 - FOR INTERVENTION

We may note that an application has been filed
by the 1Insolvency and Bankruptcy Board of India
which is a statutory body.

A copy be supplied to 1learned counsel for
parties and they may also file their view through a

short synopsis.

(ASHA SUNDRIYAL) (POONAM VAID)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)



